ACT No. XXII or 1858.

R —

PASSED BY THE LEcisnative Councin oF INDIA.

( Received the assent of the Govérnor General on the 2nd June 1858.)

AN Act fo continue in force for a further period Acts XIV of 1857, XVI of
1857, and XVII of 1857, and to authorize in certain cases lhe transportation
of offenders sentenced to imprisonment.’

‘WuergAs it is expedient that Acts XIV of 1857, XVT of 1857, and
XVII of 1857 should continue in force until the end of
the year 1859 ; and that, in certain cases, offenders
sentenced to imprisonment under the said Acts should be traubported
beyond the sea ; It is enacted as follows :—

Preamble.
[ ]

Aots XTIV, XVT. and I. Acts XIV of 1857, XVI of 1857, and XVII
X‘QII of 1867, conti- of 1857 shall continue in force until the end of the
naet year 1809

II. TUnless the Governor General in COIIIICI]. shall otherwise order,
Offendors  sentenced  Whenever: any Court or other Officer shall sentence an
fﬁc;r‘i’g;‘“é’a‘:::g: wrane, offender under any of the said Acts to imprisonment for
ported. ‘ a term exceeding three years, it shall be Jawful for such
Court or other Officer at the same time to order that the offender be trans-

ported beyond sea for such term.
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